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Proposal for Integrated Rural Sanitation
received from Andhra Pradesh

461.DR. D. VENKATESHWAR
RAO: Will the Minister of RURAL
AREAS AND EMPLOYMENT be

pleased to state:

(a) whether the Chief Minister of Andhra
Pradesh had, on the 31st October, 1995,
submitted a details project report on Integrated
Rural Sanitation Project (1995) in Andhra
Pradesh, with an estimated of Rs. 226 crores
for the construction of 10 lakh household
latrines in rural villages;

(b) if so, whether the Central Government
have considered the proposal of the State
Government; and

(c) if so, by when the Central Government
are likely to provide funds to implement the
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL AREAS AND
EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA):

(a) Yes, Sir.

(b) Yes, Sir.
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(c) Considering that the total budget
under Centrally Rural Sanitation
Programme is fts. 60 crores only, the
State  Government was requested to
revise the project like adoption of low
cost models of sanitary latrines,
Information, Education and
Communication (IEC) component for creation
of felt need/demand, health education and
awareness, in order to explore the possibility
for external assistance also. This revised
project is yet to be sent by the State
Government.
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Elections in the Kendriya Biiandar

463. SHRI OP. KOHLI: Will the PRIME
MINISTER be pleased to state:

(a) whether election of the Delegates and
Board of Directors have not been held for
many years in the Kendriya Bhandar, thereby
eroding the democratic character of the Bhandar;

(b) if so, since when these elections have
not been held;

(c) the reasons for not holding the elections;
and

(d) the steps proposed to be taken to hold
elections without any further delay?

THE MINISTER OF STATE
IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI S.R. BALASUB-
RAMONIYAN) (a) and (b) The elections of
the Delegates in the Kendriya Bhandar were last
held in August/September, 1983 and of the
Board of Directors in December, 1985. With the
retirement of 5 elected Directors from service
and with the disqualificaiton of another elected
Director on ground of his having interest in the
business of the Society, the elected side on the
Board of Directors has been reduced from 8 to
2. In order to strengthen the democratic
character of the Board, five former Directors,
and one Delegate who is the Chairman of the
Delegate fbrum, are being associated with
deliberations of the Board of Directors as
'Invitees' without conferring on them status of
Directors and the voting rights.

(c) and (d) The revised bye-laws of Kendriya
Bhandar which took effect from 10.4.87 were
challenged by some elected Directors elegates in
the Delhi High Court in 1987. The Writ
Petition is pending for final disposal before the
High Court. Elections of the Directors®

{RAJYA SABHA]

to Questions 76

Delegates are to be conducted under the
supervision of the Registrar of Cooperative
Societies, who has advised that status-quo may
be maintained and that elections be held after
final judgement of the High Court is available.
Applications have been filed for early hearing of
the case.
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